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Pav stTeikx v BHiLAr STEEL Prawt

*315. Sert B. D. KHOBARAGADE:
Will the Minister of STEEL, MINES AND
Heavy ENGINEERING be pleased to
state:

(a) whether it is a fact that a large
number of employees in the Bhilai
Steel Plant resorted to pay strike on
the 1st February, 1964;

(b) it so, what are the grievances
and demands of the employees; and

(c) what steps are being taken to
redress their grievances?

Tue MINISTER or STEEL, MINES
AND HEAVY ENGINEERING (Surz
C. SuBramMANIAM): (a) Three days
are ear-marked for payment and bulk
of the employees received payment on
2nd and 3rd instead of 1st February,
1964.

(b) The main demands of the em-
ployees were production bonus for all,
dearness allowance of 25 per ceni. due
to increase in the cost of living and
provision of accommodation for all or
20 per cent. of pay as house-rent al-
lowance in lieu of accommeodation,

(c) The bonus scheme is being re-
vieweq by Hindustan Steel Ltd. As
regards other questions, the same are
linked with the wage scales for steel
industry, which matter is under d¢onsi-
deration of the Wage Board.

B 3 - C. ‘

COMMITTEES SET UP BY THE EDUCATION
MINTISTRY

*316. Surt ARJUN ARORA: Will
the Minister of EpucaTioN be pleased
to state: ;

(a) the tota] number of committees
and sub-committees set up by his Min-
istry;
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(b) the total membership of these2
committees;

(c) the total expenditure on Travel-
ling Allowance and Daily Allowance
of members of the committees in the
year 1962-63; and

(d) the number of meetings held by
these committees during the year 1962-
63?7

Tue MINISTER or
(Sur1 M, C. CracGiA):

EDUCATION
(a) 159,

|
(b) 1964.

(c) and (d) The required informa-
tion is being collected and will be jaid
on the Table of the Rajya Sabha in
due course.

E -

OrTIONAL SUBJECTS FOR CrAss VI IN-
DeLHI SCHOOLS

*317. Dr. GOPAL SINGH: Will the
Minister of EpucaTioN be pleased to
state:

(a) whether it is 3 fact that a stu-
dent of Class VI can offer two op-
tional subjects out of the list of op-
tion subjects mentioned in Letter No.
F.25(157)63-EDN dated 26/27th Nov-
ember, 1963, issued by the Delhi Ad-
minjstration, without any written ap-
plication of his parents if one of the
subjects is not the third language;

(b) whether it is also a fact that in
case the students of Class VI want to
take up third Janguage, their parents
have to file written aplica#tions to
the school authorities; and

(¢) it the reply to parts (a) and
(b) above be in the affirmative, the
reasons for allowing other subjects
without any written application and
the third tanguage on the written ap-
Plication of the parents?
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Tue MINISTER or EDUCATION
(Surr M. C. CHaGra): (a) Yes, Sir.

(b) Yes, Sir.

(c) A statement is placed on the
table of the Sabha.

STATEMENTYT

Reasons for allowing third language
as optional subject on the written
application of the parents in Delhi
Schools.

Part (c)~—This apparent difference
arises from the fact that in the case
of third language, if the number of
students opting the language is 12 or
more, the school is required to arrange
for teaching of that subject for which
facilities may not be existing at the
time of option, whereag in other op-
tional subjects it is not incumbent on
the school to do so. Some of the stu-

dents indicating option for a third
language without consulting their
parents subsequently change their

choice under their parents’ advice and
this upsets the teaching arrangements
made. In some cases it may
be then necessary to discontinue the
subject because of inadequate number
of students. It has, therefore, been
considered advisable to have the par-
ents’ consent regarding the choice of
third language through an application.
The applications help Education De-
partment in collecting definite infor-
mation in time in order to make pro-
per and firm arrangements for the

teaching of third language.
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+[RETIRED PERSONS TO WORK AS TEACH-
ERS AND PRINCIPALS

*318. Surr A, B, VAJPAYEE: Will
the Minister of EpucaTioN be pleased
to state:

(a) whether it is a fact that in view
of the emergency several retired per-
sons of Delh1 have offered their hono-
rary services to work as teachers and
principals; and

(b) it so, what is their number,
categorywise, and the number of
those, out of them whose services

have been accepted and the names of
the institutions in  which they are
teaching?]

farary Aot (it qo &to wrTET) ¢
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+[ 1 English translation.



